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ALLOTMENT OF RAw FILMS 

3778. SHRI JUGAL M0NDAL: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the quota of raw film allotted to 
(i) Shri O. P. Ralhan( Producer), (ii) 

Sbri Raj Kapoor, (iii) Shri Devanand. 
(iv) Pacchi (Producer), (v) J. Om Par-
kash (ProduQ:r), (vi) Shri B. K. Adarsn 
(Producer), (vii) Shri Dilip Kumar, 
(viii) Shri Devendas Goel Producer, 
(ix) Shri B. R. Chopra, (x) Shri G. P. 
Sippy, (xi) Shri A. R Kar(\IU', (.<ii I 
Shri K. Asif, (xiii) Shri Sivaji Ganeshan 
(Producer), (xiv) Shri Vasu Menon, 
(xv) Shri L. V. Parshad (Producer), 
(xvi) Shri Sunil Dutt, Producer, during 
the last five years; 

(b) whether any cJmplaints have 
been received against these Pro(lucel1i 
that they have misused the raw film quota 
allotted to them during tl'.e abovc period; 
and 

(c) if so, the action taken b" Govern-
ment against them? 

'TIlE DEPUTY MINIsTER IN lHE 
MINISTRY OF COM\fERCE (SHR! 
MOHO. SHAFI QURESHI): (a i to 
(c). The information is being collected 
and will be laid on th~ Tab!e of the 
House. 

CONSTRUCTION OF RAILWAY LINES IN 
WEST BENGAL 

3179. SHRI JUGAL MONDAL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether any proposal is under 
consideration for the construction of 
'DeW railway lines in West Bengal during 
the Fourth Plan period; and 

(b) if so, the details thereof? 

THE MINlSTER OF RAILWAYS 
,-(SHRI C. M. POONACHA) : (a) No. 

(b) Does not arise. 

OOERPElU!NCE BY GoVERNWBNT AND 
P AlU.lAMEJIfT IN' THE WORXINO OF PuB-

LIC SECTOR UNDEilTAltlNGS 

3780. SHRI D. N. PATODIA: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the Plan-
ning Commission in a paper has opposed 
the excessive interference by Govern-
ment and Parliament in the operation of 
public section undertakings; 

(b) whether the note has purported 
to suggest that the ParIiameDtary in-
quiry into the working of public sector 
undertakings is hampering the healthy 
functioning of the undertakings; and 

(c) if so, whmher Govenpnent pro-
pose to lay a copy of the note on the 
Table? 

TIlE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): 
(a) to (c). The views of the Planning 
Commission in regard to the functioning 
of the public sector undertakings and 
the accountabili4y to Government and 
Parliament is indicated in paragraph 6 
of Chapter III relating to "Industry", 
of the "Approach to the Fourth Five 
Year Plan", which is as follow: 

"Productivity and profitability of 
both public and private seolOr enter-
prises should be given urgent consi-
deration. One of the essential re-
quirement for achieving this purpose 
in the public sector is to bestow ade-
quate initiative and operational auto-
nomy to the management, so that 
there is no interference from the G0-
vernment in the day-((K!ay opera'Jons 
of the public sector enterprises. As 
early as 1959, the Krishna Menon 
Committee had made a number of 
recommendations intended tl' recon-
cile the accountability of public under-
takings to Parliament on the one 
hand with their autonomy for ensuring 
efficiency on .the other. The Report 
of the Administrative Reforms Com-
mission has explained the need to 
achieve a proper balance between the 
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requirements of accountability of the 
enterprises to Parliament and I!heir 
need for freedom in day-to-day ope-
rations. While Parliament must over-
see and review the performance of 
public undertakings with a view to 
promoting ~d safeguarding the pub-
lic interest involved, the manner of 
achieving this purpose should be such 
that it does not weaken the initilll1ive 
of the management and thus affect its 
efficiency. The general criterion that 
can be supplied ~o detennine the ex-
tent 'of Parliamentary review is that 
it should not extend to matters of 
day-to-day administration. ParIiameDt 

. should be primarily concerned with 
the efficiency of the overall operations 
of the enterprise rather than with day-
to-day operations. From I!his point 
of view, it is necessary to develop 
healthy conventions on the nature of 
information etc. sought in Parlia-
ment which are consistent wnh the 
special needs of the Public enter-
prises". 
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IMPORT CONTROL SCHBDULE 

3783. SHRI SITARAM KESRI : 

SHRI S. K. TAPU~: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the Tariff Revision Com-
mission has made any recommendations 
about impom control schedule; 

(b) if so, the details thereof; and 

(c) Government's reaction thereto? 

THE DEPUTY MINISTER IN TIdE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI) : (a) The 
Tariff Revision Committee has submitted 
a report on the revision of ¢he Import 
Trade Control Schedule and allied mt-
ters. 




